
89 Written  Answers [ 10 MAY   1985 ] to Questions 90  

(c) Debt relief is a State subject (vide entry 
30 in the State List of Seventh Schedule of 
the Constitution of India). The Government of 
India had, however, issued guidelines to all 
fee State Governments and Union Territories 
in 1975 to enact appropriate legislation to 
liquidate non-institutional debts of rural poor 
comprising of marginal farmers, landless 
labourers and rural artisans; and also to scale 
down the non-institutional debts of smnll 
farmers. All the State Government and Union 
Territories have enacted suitable legislation 
giving relief to the weaker sections on the' 
basis of the above guidelines. In January, 
1984, the then Minister of Agriculture had 
again requested the Chief Ministers of all the 
State Governments and Union Territories to 
review the implementation of the debt relief 
measures in their States and also to tone up 
institutional agencies in order to minimise the 
dependence of weaker sections in rural areas 
on non-institutional sources of  credit. 

Fall in the  Price of Agrcultural  Commo-
dities 

1092.   SHRI SHANTIMOY GHOSH: 

SHRI   SURESH   PACHOURI; 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether Government are aware of the 
steep fall in the prices of agricultural 
commodities like potatoes, oilseeds, tobacco 
and cotton recently throughout the country; 

(b) whefher Government are also aware 
that the real loss is being borne by the 
agriculturists  of  the  lower  category: 

(c) whether Government are planning 
for paying adequate compensation to the 
agriculturists for the loss suffered by them 
due to fall  in the prices; and 

(d) if so, the details of the said scheme 
of paying compensation? 

 


